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CENTRAL ftOniNISTRftTH-E TRIBUNa.L

PRINCIPAL BENCH

C.P. NO. 190/1996
in

n Q Mn4fi2Q/199l

Neu O.lhi this ths i3th day of Sopte.har, 1996.

hobble shri justice CHETTUR SRNKRRAR NAIR. chmr^n
HON'BLE SHRI R. K, RH0D3A, MBER (A)

Dr. S. C, A. Rituparna,
A-1A8. ̂ ivek Vihar,
Delhi - 110095,

( By Dr. 0. 0. ̂ ohra, Adyocate )
-Versus-

Shri Salman Haider,
Foreign Secreta^,

South Block,
Nbu Delhi - 110011.

( By Shri H. K- Gupta, Advocate )

Pet it io ner

Respondent
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It frlbunri SriiCered'onThe'salJe' day 'llf
folloiJing '

n  R D E R

CHETTUR SANKARAN NAIR, 0., CHAlRfTAN —
Petitioner oobplains that the directions in

O.A. 1629/1991 have not bean complied uith, in
the sense that the compliance is not in accordance
Uith lau. Compliance there is, but uhether the
compliance ought to be in another uay, is a matter

■ putslde the contemplation of contempt proceedrngs.
Petitioner may pursue independent « remedies , if
30 advised.

4-n nrncead uith the contempt2  Do see no reason to pro

petition. It is dismissed.
Dated, the 13th September, 1996 .
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A D ( Chettur Sankaran Nair, 3, )(  Chairman
(A)imbar
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